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8* m m  end fasuraaee) Ne. OSR 
7MB), Art** the l#h  f ’ebrwogr, 1>!| 
increasing the export <luty to fts> 
400 par tomte on groundnut ksaw], 
Rs. 880 per tonne on groundnut in 
•h*U and Rs. 300 per quintan oh 
coffee, with effect from the dite 
of publication of the Mid notifica-
tion.*

There is no speaker on this Resolu-
tion. So, I would put it to the 
House.

The question is:

“That in pursuance of sub-section
(2) of section 4A of the Indian Ta-
riff Act, 1934 (32 of 1934), this 
House approves the notification of 
the Government of India in the Mi-
nistry of Finance (Department of 
Revenue and Insurance) No. GSR 
75(E), dated the 12th February, 
1976, increasing the export duty to 
Rs. 800 per tonne on groundnut 
kernel, Rs. 600 per tonne on ground-
nut in shell and Rs. 300 per quintal 
on coffee, with effect from the date 
of publication of the said notifica-
tion.”

Th* Motion was adopted

13.18 bn.

TAMIL NADU STATE LEGISLA-
TURE (DELEGATION OF POWERS) 

BILL:

MR. DEPUTY-SPEAKER: We now 
take up the Tamil Nadu State Legis* 
Jature (Delegation of Powers3 Bill. 
Shri Mohsin.

SHRI SOMNATH CHATTERJEE 
(Burdwan): The Minister is not
here.

(Interruptions)

TOE MINISTER OF WORKS AMD 
h o u sin g  Aim, PARLIAMENTARY 
AFFAIRS (SHrRI It  fe&GHU RAMIA-

*£loved with the rsecimneadM^of

*m m  m m  *m *  i 74
*mf» \VPV9H0h

am
AH): Nobody expected that the 
earlier ttsra wculd collapse.

(Interruptions)

MR. DEUTPY-SPEAKER: It is
not the fault of the Minister. We had 
allotted one hour for the previous 
item. But it collapsed.

SHRI K. RAGHU RAMAIAH: Shri 
Mohsin is coming.

SHRI SOMNATH CHATTERJEE: 
But he is late. He should be fined 
along with you!

MR. DEPUTY-SPEAKER: Mr
Mohsin, you have been saved by the 
Opposition Members. You must thank 
them. I was going to adjourn the 
House Now you may move your ,BM 
for consideration.

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): Thank you.

I beg to move:*

"That the Bill to confer on the 
President the power of the Legisla-
ture of the State of Tamil Nadu to 
make laws, as pased by Rajya Sabha 
be tken into consideration.”

Sir, the House is aware that the 
Proclamation dated 31st January 1976, 
made by the President under article 
356 of the Constitution in relation to 
the State of Tamil Nadu provides 
inter alia that the powers of the State 
Legislature shall be exercised by or 
under the authority of Parliament. 
However, in view of the otherwise 
busy schedule of business of the two 
Houses, it would be difficult for Par-
liament to deal with the various le-
gislative measures that may be neces-
sary in respect of the State. It would 
be even more difficult institutions 
requiring emergent legislation. Tb# 
BUI, therefore, seeks to confer on the 
Prerident the power of the State

the Prarident,' ’
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[Shri F. a  MWhsiftJ> 
gislature to make laws in respect tMU 
the State. It has been the normal prac- 
tice to undertake such legislation in 
relation to the States which came un-
der the President’s rule and the pre-
sent Bill is on the usual lines. Provi-
sion has been made in the Bill for the 
constitution of a Consultative Com* 
xnittee consisting of 80 Members of 
Parliament (40 from Lok Sabha and 
20 from Rajya Sabha) in this regard. 
Provision has also been made to em-
power Parliament to direct modifica-
tions in the law made by the President, 
if considered necessary.

I request this honourable House to 
accept the legislative proposal before 
tt.

MR. DEPUTY-SPEAKER: Motion
moved:

'That the Bill to confer on the 
President the power of the Legisla-
ture of the State of Tamil Nadu to 
make laws, as passed by Rajya Sa-
bha, be taken into consideration.'

SHRI SOMNATH CHATTERJEE 
(Burdwan): Sir, this Bill is another
instance of how a wrong is followed 
by another wrong. By this Bill the 
entire democratic process, so far as 
one stage is concerned, is sought to 
be stalled. By this Bill, what is 
sought to be provided is to confer on 
the Executive the power of legislation 
in respect of the State of Tamilnadu 
and, by this measure, the Executive 
wants to arrogate to itself all the le-
gislative powers also. This should be 
treated as being against all norms and 
tenets of a Parliamentry democracy. 
We know that Art. 357 provides that 
in the cases of government under Pre-
sident's rule, the legislative powers 
can be conferred on the Parliament 
and Parliament can delegate its func-
tions to the President But that should 
not be the normal way of functioning 
in this country. After all, legislation 
has to be considered and debated on 
the floor o/ the concerned Assembly

and, if the Assembly is not function-
ing, then on the Floor of this House. 
But, without our participation as peo-
ple’s representatives, law* are being 
passed by means of a fiat. This subs-
titution of Executive legislation in 
place of normal legislation by debate 
and by discussion should not be the 
normal state of affairs. Now, with 
the liberal use of Art. 355 of the 
Constitution in this country!, in so 
many States there is no participation, 
so far as law making is con* 
cerned, by any of the represen-
tatives of the people. Everything 
will now be done by the Executive 
from the North Block or South 
Block, by different Ministries 
in Delhi, so far as different legislations 
are concerned. I am raising a question 
of principle. You say that you have 
no time to discuss legislative measures 
with regard to States which are under 
President's Rule in the Parliament. 
We have tune to pass laws like MISA, 
we have time to pass laws like the 
Payment of Bonus (Amendment) Act, 
we have time to pass laws like the 
Election Law (Amendment) Act, we 
have time to pass Constitutional 
Amendments for the sake of protect* 
mg somebody, but we have no time in 
this Parliament to consider legislation 
which is going to effect millions and 
millions of people m a particular 
State* You don’t allow that State to 
hold elections and you don’t hold elec-
tions; vou have no programme to hold 
elections there, you don’t allow the 
people to express their choice, you take 
up the administration of a particular 
State and then you also take upon 
yourself, by means of Executive orders, 
the right to pass legislation This sort 
of abrogation of Parliament’s functions 
should not be allowed. The provision 
is that if any amendment is sought to 
be made, later on, after the President's 
Art is passed, this amendment should 
be made on the floor of the House. But 
here, there is only the question of
amendment, general discussions are
not there. This is the position which 
you are finding in this country. On 
the plea of lack of time, especially
when all sorts of Draconian laws are
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m
pwHwd on the floor of the House, 

through the means ot thl» House, we 
not give up our right to frame 

«ven with regard to State* 
which are under President’s rule. My 
submission us this. Article 337 may be 
tbere. But there are so many provi-
sion* of the Constitutions that are not 
being followed by this Government 
We have got the Directive Principles 
in our Constitution. The Directive 
principles lay down so many laudable 
objectives which, the founding fathers 
o f our Constitution wanted, should be 
implemented as early as possible 27 
years have passed, but nothin* has 
jjeen done with regard to these And 
now you say that, when article 5̂7 is 
there, we should follow that My sub-
mission is that the process of democra 
cy should not be stifled in the manner 
in which it is sought to be done by 
this Government You take away the 
people’s right of participation m the 
Section of their representatives— 
choice of representatives, you take 
away the right of the people to parti-
cipate in law making through their 
elected representatives and now you 
want to go on foisting executive deci 
sions through the means of legislative 
processes upon the people of a State 
whose nghts you have already stifled. 
Therefore I oppose this Bill m pnnci 
pie Let Parliament consider at least 
the important Bills Why should thev 
not come up here’  And consultation 
with the Consultative Committee is not 
even compulsory, they may consult it 
or may not Therefore where is the 
protection* Thus the people's repre-
sentatives have no voice there their de-
cisions will not be mandatory and 
binding on the executive They can 
pass any law Therefore, on principle. 
I am opposing this Bill

Leg. (Delegation 0/  Poiaert)
BUI

for the purpose of perpetuating the 
President’s ride in Tamil Nadu.

♦SHRI S A. MURUGANANTHAM 
(Tirunelveli) Mr. Deputy-Speaker, Sir,
I welcome this Bill seeking to delegate 
the powers of the State Legislature to 
Uk* President in respect of Tamil 
Nadu l have to point out that the 
imposition of Presidents rule m Tamil 
Nadu has been the inevitable conse-
quence of wide spread corruption in 
administration, malpractices and re-
grettable encouragement to separatist 
tendencies perpetrated and perpetuat-
ed by the D M K Government in Tamil 
Nadu over a long penod of years

Sir, th’s Bill seeks to establish a 
Consultative Committee comprising of 
40 members of Lok Sabha and 20 Mem- 
t>ers of Raj} a Sabha for the purpose of 
assisting the President in the adminis-
tration of the State of Tamil Nadu 
Sir many meaningful and constructive 
steps are to be taken during the Presi-
dent’s rule m the State Now. famine 
is sU king manv areas of Tamil Nadu.
In Coimbatore, Madurai, Tiruchira- 
ppah liruneheli and Ramanathapu- 
ram distrct of Tamil Nadu the people 
are undergoing manifold miseries on 
account of famine In part cular in 
m\ Constituency of T.runelveli m 
Hapidaran taluk people a*\i walking 
mam miles for getting drink ng water.
I request that immediately effective 
steps should be taken to contain the 
famine in Tamil Nadu

MR DEPUTY-SPEAKER We are 
not discussing the situation m Tamil 
Nadu; are discussing the proposal 
to confer On the President the power 
to legislate The hon Member may 
confine himself to the limits of the BilL

I want the Minister to state when 
they propose to hold elections in Tamil 
Nadu, how long this will continue in 
Tamil Nadu, whether they will conti-
nue the President's rule <rd infinitum 
or whether there is a time limit 
thought of or whether the plea of 
iftmergency will continue to he taken

SHRI S A MURUGANANTHAM' 
Sir, as the House is aware, in Tamil 
Nadu there are so many textile mills 
and some among them are sick. Some-
thing has to be done immediately for 
rejuvenating these sick textile mills. 
Textile Mills in CJanveorinagar and 
Walijabad have been closed, throwing 
some thousands of workers out of em-

♦The orig*n*l speech w» delivered in Tamil.
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ployment These mills Should be re-
opened immediately.

MR. DEPUTY-SPEAKER: Please be 
relevant. Please speak on the BUI. I 
am not preventing you from speaking. 
I am only requesting you to apeak on 
the Bill.

SHRI S. A. MURUGANANTHAM: 
Under the President’s rule in Tamil 
Nadu, a new impetus has to be given 
to the 20-point economic programme. 
In Tamil Nadu the land ceiling has 
been fixed keeping individual as the 
basic unit which in consequence has 
led to non-availability of Surplus land. 
As pointed out in the 20 point econo-
mic programme, the family should be 
the basic unit for land ceiling. Sir, 
under the President’s rule in Tamil 
Nadu this kind of land ceiling should 
be ensured

MR. DEPUTY-SPEAKER: We had a 
discussion before on the situation in 
Tamil Nadu. It was fully discussed. 
This is a very limited bill.

SHRI S. A. MURUGANANTHAM: 
Sir. as I have pointed out, land ceiling 
in Tamil Nadu should be effected 
having family as the basic unit. Re-
cently, in Tamil Nadu the bus fare 
has been raised. This should not have 
been done as it is detrimental to the 
in tents of common pcopkt Under 
the President's rule in Tamil Nadu 
such activities which would lead to 
the cumulative good of the people 
should be undertaken.

SHRI B. V. NAIK (Kanara); Mr. 
Deputy-Speaker, Sir, I welcome this 
Bill whole-heartedlv and I will tell you 
why.

The consultative status that has been 
accorded to the Committee that is go-
ing to be constituted with sixty mem-
bers, it should not be a consultation 
in form only, but l  hope, it will he in 
content also. We have had our own 
experience o f ProrideriT* nde in other

that Mfentovttt PfestfMbt** rule i* p*o. 
claimed and the Governor with tfe* 
Itetp of advisers being* to iKiminlsfltr 
that particular state, it becomes »  
State administered lay civil servants. 
We have no quarrel with the civil set- 
vahts—I have been a civil servant 
myself, hut there are certain impulses 
which have got to be generated and 
these impulses cannot be found in a ■ 
civil servant who is cloistered in hi* 
own chamber. Under the circum-
stances, we must have certain alter* 
native apparatus in order to deliver 
the goods, to assess the aspirations of 
the people and respond effectively to 
the extent possible.

As usual, I will be asked that this 
is a limited Bill, but Sir, in my five 
years’ experience, I have yet to come 
across a Bill which was unlimited. 
What I am trying to stress is that we 
have a Federal Constitution in this 
country. There are many countries 
in the worl{j which have federal cons-
titution, for example United State has 
a Federal Constitution. There are 
State Governments and thpre is the 
Federal Government. USSR, Union 
at Soviet Socialist Republics, not only 
has a Federal Constitution, each State 
is an independent Republic which is 
governed by Moscow.

MR DEPUTY-SPEAKER- What are
you dnvmg at?

SHRI B. V. VAIK Our Federal Con-
stitution has certain handicaps and 
one of the handicaps is that our Fede-
ral Constitution has been limping on 
the Stilts of linguistic States. Under 
the circumstances, what I am driving 
at is, that what we need in this coun-
try is a strong centre so that the hete-
rogeneity of the linguistic nature is 
reduceid as much as possible.

SHRI DINEN BHATTACHAKYYA 
(Serampore): That has nothing to do 
with the Bill

SHRI B. V. NAIK: If you rfeMi Hut 
Bill, you will undenrtaftd ffe*
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MR. »EFUTY-«PEAK»R: I have
read It, now I hfttffe ttarfed ddtfbting 
myself, whether I luV» uhderttfood it

SHRI B. V. NA1K: What I am trying 
to say is that most of these consulta-
tive committees tend to forget the real 
problem, particularly the people com-
ity from the other States. We had 
our experience in the State of Karna-
taka, where our friend, Shri Piloo 
Mody, who is presently a State Guest, 
waa only interested and trying all the 
time to put off the lights in Sansad 
Soudha. I would, therefore, urge upon 
the Minister to give a fair modicum 
of representation to ‘he people and 
representatives from the State of 
Tamil Nadu so that they understand 
the aspirations of the people and they 
are able to fulfil those and make a 
success of the President's rule.

SHRI J. MATHA GOWDER (Nilgi- 
ris): Mr. Deputy-Speaker, Sir, I am
not in a position to welcome this Bill 
seeking to delegate the legislative 
powers to the President in respect of 
Tamil Nadu. 2S years after Indepen-
dence, for the first time the President's 
rule has been imposed in Tamil Nadu 
The argument advanced for the impo-
sition of the President’s rule there is 
that some Ministers of the D.MK. 
Government had been indulging in 
corrupt practices. I would like to 
point out here that in other Congress* 
administered States also the Congress 
Party members themselves had mad? 
allegations of corruption against the 
Chief Minister’s.

MR DEPUTY-SPEAKER ■ AU this 
had been discussed before.

SHRI X MATHA GOWDER- No ac-
tion was taken and we happen to see 
the Chief Minister, against whom alle-
gations of corruption had been level-
led, in the Central Cabinet The wry 
fact that the President la being em-
powered to legislate for the State of 
Tamil Nadu shows that the people of 
the State have been denied their demo- 
•ratio rfght to Have their napmnta* 
ttvft Q m M m b ! If it • 'denial of

democratic system of representative: 
Government None, knows, including 
the Ministers, for how long this will 
continue. The wonderful symptom of 
the President’s rule is that the Gov-
ernor of Tamil Nadu has started say-
ing that all the malpractices, misdeeds 
and corruption seen in Tamil Nadu 
during the past 25 years beginning 
from the Congress Party rule to the 
and of D.MJC role have been wiped 
out within one and half months. It 
aeeros that the President’s rule is the 
panacea for all maladies of corruption 
etc. and the bureaucrats would eradi-
cate such evils within the shortest 
time. If that is so, the representative- 
Goveroments in all other States should 
be dismissed and the President's rule 
should imposed so that corruption and 
Such other evils can be eradicated.

MR DEPUTY-SPEAKER • The only 
question before us is: whether the
legislative power will be exercised by 
Parliament or whether the Parliament 
will delegate the power to the Presi-
dent.

SHRI J MATHA GOWDER: To
make the rules.

MR DEPUTY-SPEAKER: To make
the 'aw Should we do it ourselves 
or should we delegate it to the Presi-
dent?

SHRI J. MATHA GOWDER; The 
President is being empowered to run 
the administration in the State. I am 
wondering how the President would 
be able to run the State of T&mil Nadu 
from here.

MR. DEPUTY -SPEAKER: Not for
running the administration but for 
making the laws.

SHRI J. MATHA GOWDER: For
what purpose? To ran the adminis-
tration.

MR DIFUTY-SFEAKER: It does
not matter. This is a limited Bill, only 
to confer on the President the law-
making power. Whether be runs the-
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administration all right or not is a 
different matter. Please •come to the 
provisions of the Bill.

SHRI J. MATH A GOWDEE: The
President's rule in Tamil Nadu has 
been imposed for political considera-
tions and not for the welfare of the 
people of Tamil Nadu. It is not that 
the atmosphere is not conducive for 
holding elections in Tamil Nadu. The 
Governor himself has stated that the 
people of Tamil Nadu have not taken 
to violence and there is absolute peace. 
Sir, the elections should be held in 
Tamil Nadu so that reprsentative Gov. 
emment can be established there. One 
wrong has been committed in Tumil 
Nadu to suppress one political party.
I only wish that that wrong should not 
be passed on to the shoulders of the 
people of Tamil Nadu and such p wrong 
should not be allowed to multiply. I 
oppose this Bill empowering the Presi-
dent to leeislate for Tamil Nadu with 
the request that elections should he 
heM there for establishing representa-
tive Government.

SHRI O V. ALAGESAN (Tirnttani):
I confine myself to the merits of the 
Bill. All that has been said '>y the 
hon members from the opposition who 
’’poke just now, would hav*» been re-
levant if they opposed the introduction 
of the President’s rule itself. As you 
know, the House has approved with 
a unanimous vote the introduction of 
President's rule in Tamil Nadu and 
this is only a corollary. This has been 
done earlier also i.e. wherever there 
was President’s rule such Committees 
have been appointed and such legisla-
tive powers have been conceded to the 
President. Certain warnings have 
been uttered and my hon. friend has 
desired that the Members ocming from 
the State of Tamil Nadu should have 
greater say in the Committee. I think 
the hon MinisterwilUaWacare of that. 
There is no difficulty about it. Every* 
thing that hag been wanted has been 
provided for under Section 3 :

|8,1979 TcmUNtd* State 184
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“Any Act passed by the I  resident, 

will be placed before the Parliament 
and it any amendment has to be 
carried out, it can be done within a 
stipulated period/’

So, there Is no substance in the various 
arguments that were advanced against 
the Bill.

The Committee will consist of 60 
Members—40 from this House and 20 
from the other House. This vill act as 
a sort of alternative legislature for the 
State. As there is no State Legisla-
ture, the jurisdiction of the whole 
Parliament is substituted and the 
Members of the Committee coming 
from this House and the other House 
will act as a legislature of the State 
for the time being.

i

1 waa enquiring from the hon. 
members how these Committees used 
to function earlier when there was 
President's Rule. 1 was told by some 
hon. members that the working was 
not satisfactory. The Committee(s) 
hardly met. I was told that once a 
Committee was supposed to meet in 
Delhi, buj the Committee did not 
meet at all. I would only request 
that the fate of this Committee 
should not be as it was earlier and 
the Committee should meet as often as 
possible. Any legislation that has 
been prepared or to about to be pre-
sented. may be placed before the 
Committee. The whole Parliament 
may not be able to take care of it 
which the Committ<<e can do.

For carrying on administration, 
certain laws have to be passed. The 
chief objective of the President's 
rule has been to avoid and to re-
move mal-administration. Malad-
ministration was not only at the 
State Government level, but it was 
in the municipal councils also. Their 
terms were over. They were over  ̂
living. It has been proved that mat* 
administration wag the rule of the 
day. Several cases in local bodies
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have come to our notice in this re-
gard. It may be necessary to pass an 
Act removing these local bodies and 
entrusting them to different hands. 
When X say 'different hands' 1 mean 
officials or officers who may lor the 
time being be appointed for the pur* 
pose. Legislation may be necessary 
in that connection.

If the object of introducing Presi-
dent’s rule has to be fulfilled, pass-
ing of the Bill by the House becomes 
absolutely mecessary. There can tie 
no objection on the matter of prin-
ciple. Shri Somnath Chatterjee 
started saying his objection was on a 
matter of principle. When the prin«. 
ciple of President's rule is accepted, 
this cannot ba opposed 0*1 a matter 

>Of principles. It is only a corrollary. I 
hope the House will pass the Bill.

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SEES ?. a  MOHSQ9T! 1 SU BOO*
ful to the Member who have taken 
part in the debate. The members 
from the Opposition have spoken 
against the Bill as if this is an un-
usual measure. After the proclama-
tion of the President’s Rule in Tamil 
Nadu, the powers of the State Legis-
lature are exercisable by the Parlia-
ment. This has been laid down in 
Article 35? of the Constitution:

It is permissible—

"(a) for Parliament to confer on 
the President the power of 
tlie Legislature of the State 
to make laws, and to autho-
rise the President to delegate 
subject to such conditions as 
be may think fit to impose, 
the power so conferred to 
any other authority to be 
specffled by him in that be-
half;

Leg. {Delegation of Powers)
Bill

It is only under this Article that 
this measure lias been brought in. As 
the hon. Members are aware, now aa 
many as four States/Union Terri-
tories are under President's rule, 
Tamllnadu, Fondicherry, Nagaland 
and Gujarat. If all the legislative 
work need to be taken up by Parlia-
ment then will we find the time for 
all these things? The 20 point pro-
gramme enunciated by the hon. 
Prime Minister and to be implemen-
ted by the State Governments has 
generated many laws in the various 
States as well. It is therefore im-
possible for the Parliament to find so 
much time to pass all these necessary 
legislations. Besides this, there may 
be some emergency when the Parlia-
ment may not be meeting. We may 
have to have some legislation of 
emergent kind or emergent nature. 
So, it is not possible to do that un-
less. . . .

SHRI SOMNATH CHATTERJEE: 
You can 'ssue an ordinance which 
can come before the House later on. 
You can have this ordinance.

SHRI F H MOHSIN: Sir, even
that has ;o be brought before the 
Parliament pgain. This is done in 
order to save the time of the House 
and it is issued on the usual lines. 
Wherever the President’s rule has 
been brought in in the States, dele-
gation of power is also taking place. 
The power of Parliament is delegated 
to the President and that is on .the 
usual lines. After the promulgation 
of the President's rule in Tamil Nadu 
some ordinances have been promul-
gated lik* the following:

(1) The Tamil Nadu Indebted 
Agriculturists (Teippwary 
Relief) Second Ordinance*. 
IfTC.
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[Shrimati Parvathi Krishnan]
■and this brings me to the point that, 
in  spite o f the varioug other eliorts 
that have been claimed to be made 
since the Emergency, the Railways are 
still going to be in the red. In spite of 
the recommendations of the Railway 
Coiiiiention Committee of 1971 and 
though the Tasls Force has leported to 
the Government what is Leing done 
about reviewing and reorganising the 
railway finances, we are still in the 
tunnel. May be the Minister sees the 
light through the tunnel. But certain-
ly by going through his speech, there 
is very little that one can discover as 
to what reorganisation has been done 
about the finances of the railways, 
what is proposed to be done, v/hat is 
the perspective that we have before 
us. Because we have seen, time and 
again, reports have been placed before 
Parliament and the reports of Parlia-
mentary Committees such a.= the Rail- 

'Way Convention Committee and the 
Public Accounts Committee, are just 
So much of waste paper as far as the 
moribund Railway Board is •jcncerned 
because, as I said last year itself, 
something more drastic has to be done 
for changing the old face c f the rail-
ways and bring about a new look. Just 
new Ministers are not enough.

TiU 1965-66 we have had surplus 
budge Its anjj we are now steadil.y p.o- 
ing down. Now we have got this so- 
called surplus bud^at. But what is 
the net financial position’  It is the 
same and at the same time we are 

■‘ told about shortage of funds and 
therefore the new lines that are! neces-
sary for th'S) development of our lail 
^network, the new lines that are neces- 
-sary for the developmeint of our na- 
"tional economy, have to be cut down 
'till there are mini-lines and we are 
having a sort of m ini-railway system 
developing in this country.

For instance, one of the things that 
■is holding up the development in the 
•Southern Railway— that is leading to 
lose in earnings— is that you have got 
a tremendous delay in transhipment 
from  m etre-guage ferpai-gauge.

When we ask what has happened to 
this, they say “ Oh, we will have to go 
VO finance, we will have to go to the 
Planning Commission” . But they ao 
not go there themselves, they send their 
people in the Railway Board. God 
alone knows what they do and get 
there, because we in the South continue 
to remain jogging along in the metre- 
gauge and having these bottlenecks 
with the result that road transport is 
gradually pinching from  the railways 
whatever is possible in terms o f 
foreign.

Therefore, what i  want to say and 
what the PAC has said is that the Rail-
way Board, which is supposed to con-
sist of experts, had not till now been 
able to put the financial management 
of the railways on a scientific basis 
nor is there any scientific and rational 
procedure which they follow. The 
PAC has particularly drawn attention 
to the fact that the railways nave been 
in a great hurry to introduce various 
prestigious trains like the Rajdhani 
and they have not yet come forward 
with a long-range perspective plan, that 
a tremendous amount of ad hocism is 
continuing, etc.

The budget, in spite of a few silver 
linings, continues to reflect the same 
ad hocism.

What has been done about the sub-
urban railways? You are losing heavi-
ly on season tickets. We are not say-
ing “ Raise the fares’ . The Railway 
Board is never tired of telling us in 
how many countries the government is 
reimbursing the railways for the social 
burdens they bear. I want to ask, why  
is it that the Central and State Gov-
ernments cannot provide quarters 
to the employees near their places 
o f w ork  or reimburse the railways 
fo r  the losses on account o f these 
social burdens? W hy is it that 
big monopolistic concerns and 
multinational corporations such as 
the Lockheed cannot provide quar-
ters to their employees near their 
places of work or reimburse the rail-
ways for the tremendous loss incurred 
year after year? ■ '
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ME. DEPUTY-SPEAKER: Lockheed 
to reimburse 'uie railways?

SHRIMATI PARVATHI KRISHNAN:
I am saying that companies like that 
whose employees have to travel by 
suburban railways On season tickets 
should make good the loss the railways 
are incurring on those season tickets.

THE d e p u t y  m i n i s t e r  IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): Do you want the rail-
ways to take money from Lockheeds?

SHRIMATI PARVATHI KRISHNAN;
I am not at all saying you as m  in-
dividual should take money from 
Lockheeds. I have explained my sug-
gestion and if that is accepted, in that 
case, the railway’s losses could be 
brought down by about Rs. 40 crores 
There are companies like Sharp Dohme, 
Sandoz and other companies whose 
employees travel for work by subur-
ban trains. So also Central Govern-
ment and State Government employe- 

I suggest that such comnanie.q a n d  
the Central and State Governments 
should reimburse the railways for this 
loss. In their 195th report the PAG has 
said:

“ A long range perspective plan 
should be drawm up in place of what 
appears to be an ad boc approach 
as at present. Clear-cut priorities 
lor future investment both in respect 
of passenger an^ goods ni(>vement 
.•should also be laid down. The 

’ committee trust that our railways, 
realising that Rajdhani and similar 

trains, while by no means unwel-
come, cater to a limited and privi-
leged section of the travelling pub-
lic, will leave no stone untuned 
till a truly people-oriented service 
is made available to all.”

In this year’s budget papers, there is 
-very little picture o f any people- 
oriented service coming into being!

The hon. Minister said that the 20- 
■point programme is being vigorously 
impleHiented in the railways. I do "Mot 
know, where that vigour is being 
cKrected, because one of the points in

that programme is that workers should 
be-4aken into participation in manage-
ment. The railway authorities will 
again and again tell us, “Yes; we have 
our usual railway unions whom we re-
cognise and love. We have periodical 
consultations with them.” One of the 
examples once given to me in regard 
to workers' participation in manage-
ment is, the workers are associated 
with the organising of boy scouts! 
Even in the International Women’s 
Decade, they have forgotten girl guidesl 
These are the footling little things we 
are told. Where was the participation, 
for instance in Bringing down the rate 
of accidents; where is it in bringing 
down ticketless travel? Have you done 
any job analysis; have you taken the 
workers into confidence in working out 
as to where and how economy mea-
sures are possible? To-day, bonded 
labour is there in the Railways; be-
cause in many places, the railway offi-
cers use the employees “as their cooks, 
malis, butlers or valets. Ask thr- rail-
way employees. They will teU you. 
Have you done anything to remove it? 
But the economy measure means re-
moving one worker here and one 
worker there, while the top continues 
as it is. Retirfl-nent is being used as 
a stick to get rid of unwanted people 
in the Railways, people w'ho hav<a the 
courage to speak up against the fossi-
lized bureaucracy who cannot brook 
anv criticism. tbarefofe, you
find this. In one place for instance(, 
a worker was retired compulsorily on 
the charge of absenteeism; a n d  he has 
been a b s e n t  for only 3. days m that 
year. I can give you any number of 
examples: but I think you would not 

rr ( to give all the exam-
ples. So I have to do it with the, 
Minister privately.

Such ridiculous things are happen-
ing. Uniforms are issued to railway 
employees. Obviously, when you 
make uniforms by the rule of thumb, 
they are all different thumbs: they are 
bigger, smaller, longer or shorter. 
And now suddenly, a notice is put
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[Mr. Deputy-Speaker]

“That Clauses 3 and 1, the Enact*
ing Formula and the Title stand part
ol the BUI”.

The motion was adopted

Causes 8 and 1, the Enacting For-
mula and the Title were added to the 
Bill.

SHRI F. H. MOHSIN: Sir, I beg 
to move:
"That the Bill be passed."

MR. DEPUTY-SPEAKER : The ques-
tion is:

"That the Bill be passed.”

The motion was adopted

13.55 hra.

GENERAL BUDGET, 1976-77— 
GENERAL DISCUSSION

MR. DEPUTY-SPEAKER : We now 
take up general discussion on the Bud-
get.

SHRI INDRAJTT GUPTA (Ali- 
pore): Mr. Deputy-Speaker, Sir, dur-
ing the last two days our Finance 
Minister has received a much larger 
share of bouquets than he is 
probably usually acqustomed to 
for the budget which he has 
presented. On a closure study of 
his budget proposal I find that there 
are some new features in it undoubt-
edly which merit attention but the 
new features are both positive and ne-
gative. There is of course, much larger 
than usual increase in the outlay for 
the Plan. This is welcome. There is
31.6 per cent additional allocation for 
the Plan outl&y, and as he has stated 
in hi* speech, this is higher titan in 
any other one year during this period 
in which we have been going in for 
Five Year Plans.

Moreover, it is also a good thing that 
this big increase in the Plan outlay 
has been proposed at a time when pxi. 
ces are not rising. Previously due to the 
terrible Inflation that was going on any

General Budget, 
1076-77—GetU. Di*.

Plan outlay was proving illusory be-
cause the physical targets Which 
were represented by those budge* 
allocations were beiqg heavily 
eroded by the tact of inflation. 
This time because at this11 
ment at least prices are not rising—
I do not know what will happen if the 
rains fail again but that is all beyond 
even the Finance Minister’s control— 
therefore this increased budget outlay 
la terms of physical targets will be 
much more meaningful than it was in 
previous years.

The second new feature is that o» 
the lace of it at any rate there is no 
sort of sweeping attempt—as was done 
in the past—to put burdens on the 
Common man in the form of a heavy 
increase in excise duties on articles of 
mats consumption or popular consump-
tion. Excise duties had become in the- 
previous years the major source of 
collecting revenue and very large amo-
unts were sought to be collected by 
imposition of excise duties. This time 
that position is not there. Some 
excise duties have been lowered, 
some excise duties have not 
been changed and a few excise 
duties have been raised also. But 
there is not that kind of general 
pattern of trying to raise a large amo-
unt of revenue by means of a sweep-
ing increase to excise duties, that is, 
indirect taxes. That is also a new fea-
ture. Thirdly, there is also another new 
feature and that, in our opinion, is the 
gibsoliftely unwarranted and danger-
ous concessions which have been made, 
which are proposed here in the budget 
proposals, to the industrial and busi-
ness community, to big business to the 
monopoly sector in our country in tbe 
private sector. These three factors are 
all new, in a sense. Not that concess-
ions were not made in the past also, 
but the range of concessions, the extent 
of the concessions, the volume of the 
concessions this time is such that cer-
tainly it represents something which is 
a break with the past 
1< bn.

Now, as far as the Plan outlay gee* 
I would say that this Is rather IBs* 
going to the tailor and ordering a very
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